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LawInternships stands as one of the fastest emerging platforms during these

unprecedented times. Since its very inception, Moot Court activities have been

kept on the pinnacle, keeping in mind the aspiration to nourish minds that are

comfortable and skilled in dealing with the differing legal systems and cultures

that make up our global community. We are proud to announce that we are

organizing the 1st edition of the National Moot Court Competition, 2020. which is

scheduled to be held from 30th October to 1st November, 2020. Having

successfully organized various different webinars and competitions in a row, this

edition speaks of our efforts that aim at improving the whole experience by

ensuring that the teams are met with a challenging problem based on

contemporary and developing aspects of Law. This Competition will be conducted

virtually allowing the students to hone their advocacy skills. This Competition will

provide an opportunity to the participants to develop the requisite skills for a

dynamic process of Litigation Advocacy. 

ABOUT LAWINTERNSHIPS
LawInternships is an organization that provides internship opportunities in the

field of law primarily to the students pursuing undergraduate or

postgraduate programs. We assist in providing opportunities for gaining

professional experience as well as improving legal skills while being enrolled in a

full-time law program. The objective is to prepare students for the real world by

imparting practical exposure and relevant skills through legal internships.

ABOUT ATHARVA LEGAL LLP

Atharva Legal LLP is a full service law firm rendering services in a wide spectrum

of areas with the aim to provide nuanced and efficient solutions to transactional,

advisory, regulatory, dispute resolution and litigation requirements of the clients

under a single entity. It was a keen desire of the founding partners to provide

commercially viable legal advice and support while ensuring a high degree of

partner involvement and maintaining a constant vigil to protect the client’s

interests.  

COMPETITION BRIEF



COMPETITION PROPOSITION

PHOOLCHAND  TRIPATHI  &  ANR .  V .  STATE  OF  UTTAR  PRADESH

1 .  ‘Phoolchand  Tr ipath i ’  was  t r ied  fo r  charges  u /s  302  and  307  of  the  

 Ind iana  Penal  Code ,  1860  ( “ IPC ” )  fo r  shoot ing  Laxman  Pandi t  on  his

marr iage  ce lebrat ion  with  a  l i censed  short  gun .  Phoolchand  and

‘Subodh  Mishra ’  were  a lso  conv icted  u /s  8  (c )  r /w  18 (c )  of  the

Narcot ic  Drugs  and  Psychotropic  Substances  Act ,  1985  ( “NDPS ” )

where  the  contravent ion  invo lved  a  commerc ia l  quant i ty  of  poppy

recovered  f rom  the i r  vehic le .

2 .  In  the  t r ia l  before  the  Ld .  Sess ions  Judge ,  Mirzapur ,  Phoolchand

Tr ipath i  was  conv icted  and  sentenced  to  undergo  ten  years  of

r igorous  impr i sonment  (u /s  302  and  307  IPC ) ;  ten  years  of  r igorous

impr i sonment  [u /s  18 (c )  NDPS ]  and  a  f ine  of  rupees  one  l akh .  Subodh

Mishra  was  conv icted  and  sentenced  to  r igorous  impr i sonment  fo r

ten  years  with  a  f ine  of  rupees  one  l akh  [u /s  18 (c )  NDPS ] .  

Prosecut ion’s  Case

3 .  Laxman  and  Phoolchand  were  complet ing  the i r  bachelor ’s  degree

in  l aw  f rom  Mirzapur  School  of  Law .  Phoolchand  i s  the  son  of  Anand

Tr ipath i ,  a  pol i t ic ian -gangster  of  Mirzapur .  Laxman  was  the  son  of

Ram  Pandi t ,  a  success fu l  pract ic ing  Advocate .  Phoolchand  and

Laxman  never  gel led  up  wel l  in  col lege  and  were  a lways  seen

f ight ing  l i ke  cats  and  dogs  over  Akr i t i  Gupta .  Laxman  was  a l ready

dat ing  Akr i t i  and  when  Phoolchand  got  to  know  about  the i r  af fa i r ,  he

threatened  to  k i l l  Laxman .   Phoolchand  a lso  attempted  to  k idnap

Akr i t i  but  fa i led .  On  October  2019 ,  r ight  af ter  the i r  graduat ion ,

Laxman  and  Akr i t i ’s  marr iage  was  f i xed  and  soon  they  were  to  jo in

Ram ’s  pract ice .  

4 .  On  14 th  February ,  2019 ,  the  marr iage  ceremony  of  Laxman  Pandi t

was  tak ing  place  at  v i l lage  Mirzapur ,  Uttar  Pradesh .  Around  9 :30  pm ,

whi le  the  marr iage  process ion  was  escor t ing  Laxman ,  Phoolchand

and  Subodh  were  seen  dancing  and  s ing ing  in  a  drunken  s tate  in  a

corner  nearby .  The  two  uninv i ted  guests  approached  the  process ion

and  jo ined  the  dance  when  suddenly ,  Phoolchand  f i red  ce lebratory

gunshots  in  th in  a i r .  The  pel lets  s t ruck  Laxman  Pandi t  and  he  died

on  the  spot .  The  F IR  was  f i led  around  1 1 :30  pm  at  Centra l  Pol ice

Stat ion ,  Mirzapur  by  Dimpi  Pandi t  (s i s te r  of  Laxman  Pandi t )  nar rat ing

in  fu l l  deta i l  the  inc ident  of  which  she  herse l f  was  a  witness .  



5 .  Dimpi  a lso  ment ioned  about  two  plast ic  bags  weighing  about  10

Kg  each .  Accord ing  to  her ,  they  were  some  fo rm  of  drugs  and  she

duly  not i f ied  i t  to  the  Sub - Inspector .  The  bags  were  recovered  by

Sub - Inspector  Panka j  Tr ipath i  f rom  Phoolchand ’s  j eep .  The  bags

conta ined  around  20kg  poppy .  Post  pre l iminary  invest igat ion ,  charge

sheet  was  f i led  and  the  accused  persons  were  taken  in to  custody .

Two  samples  of  poppy  col lected  f rom  each  of  the  recovered  bags

were  sent  to  Forens ic  Narcot ics  Lab  fo r  examinat ion  on  16th

February ,  2019 .  Post  Invest igat ion ,  the  Invest igat ing  Off icer  Sahi l  Roy

revea led  the  fo l lowing :

a .  Phoolchand  (aged  25  years )  and  Subodh  (aged  27  years )  were

chi ldhood  f r iends  and  attending  Mirzapur  School  of  Law .  Subodh  was

an  unreg is tered  pharmacis t  with  a  good  knowledge  of  drugs  and

cosmet ics .  Phoolchand  was  a lso  a  t ra ined  shooter  and  of ten

represented  the  dis t r ic t  in  var ious  compet i t ions .  Phoolchand ’s

father ,  Anand  Tr ipath i  i s  the  l eader  of  Uttar  Pradesh  drug  car te l  and

known  fo r  engaging  in  mult ip le  drug  wars  inc luding  mani fo ld

assass inat ions  of  car te l  l eaders .

b .  Phoolchand  was  crest fa l len  on  hear ing  about  Laxman ’s  marr iage

with  Akr i t i .  On  14 th  February ,  l a te  evening ,  he  went  to  Subodh ’s

house  in  Thar  Jeep  (unreg is tered  vehic le  with  a  s logan  on  the

number  plate  “Bahubal l i  of  Mirzapur ” ) .

c .  Around  8  pm  on  14 th  February ,  Subodh  took  Phoolchand  to

Jaunpur  c i ty  fo r  sh ipping  a  cons ignment  but  Phoolchand  was  not  in

mood  so  they  headed  to  down  town  l ane  to  have  dr inks .  Soon ,

around  9 :30  pm  the  marr iage  process ion  crossed  down  town  l ane

where  Phoolchand  and  Subodh  were  present .  They  jo in  the

process ion  and  Phoolchand  f i res  ce lebratory  gunshots  in  the  a i r .  One

of  the  pel lets  s t roke  Laxman  di rect ly  in  the  r ight  eye  and  he  dies  on

the  spot .  Both  Phoolchand  and  Subodh  ran  away  f rom  the  scene  of

the  cr ime .  

d .  Two  plast ic  bags  of  poppy  were  recovered  f rom  the  Thar  Jeep .

Both  the  bags  weighed  10  Kgs  each .  The  FNL  reports  conf i rm  that  the

samples  conta ined  poppy .

e .  The  Pol ice  f i led  Chal lan  u /s  173  of  the  Code  of  Cr imina l  Procedure ,

1973  on  5th  March ,  2019  aga inst  Phoolchand  Tr ipath i  and  accused  fo r

the  of fences  u /s  302 ,  307  IPC  and  u /s  8  (c )  r /w  18 (c )  of  the  NDPS  Act

and  aga inst  Subodh  fo r  the  of fences  u /s  8  (c )  r /w18 (c )  of  the  NDPS

Act .



6 .  Both  Phoolchand  and  Subodh  were  in  Pol ice  Custody  dur ing

invest igat ion .  The  pol ice  report  and  copies  of  other  documents  were

sent  to  the  accused  persons .  The  Tr ia l  Court  f ramed  jo int  charges

aga inst  Phoolchand  Tr ipath i  fo r  the  of fences  u /s  u /s  302 ,  307  IPC  and

u /s  8  (c )  r /w  18 (c )  of  the  NDPS  Act  and  u /s  u /s  8  (c )  r /w  18 (c )  of  the

NDPS  Act  aga inst  Subodh .  Both  the  accused  persons  did  not  plead

gui l ty  and  faced  a  jo int  t r ia l .

7 .  Dur ing  the  t r ia l ,  the  Prosecut ion  examined  Dimpi  Pandi t  (PW - 1 ) ,

Ram  Pandi t  (PW -2 ) ,  Guddu  Pandi t  (PW -3 ) ,  Sub  Inspector  Panka j

T r ipath i  (PW -4 )  and  Invest igat ing  Off icer  Sahi l  Roy  (PW -5 ) .  The

defence  cross  examined  a l l  the  witnesses .  The  witnesses  did  not  turn

host i le  and  i t  came  to  be  known  f rom  the  s tatements  of  PW - 1  and

PW -2  that  Phoolchand  a imed  the  gun  di rect ly  at  Laxman .  PW - 1  and

PW -2  s tood  next  to  the  horse  on  which  Laxman  was  s i t t ing .

Prosecut ion  a lso  re l ied  on  the  FNL  reports  conf i rming  the  substance

in  both  the  samples  as  poppy .  The  ownersh ip  of  Thar  Jeep  couldn ’ t

be  proved  by  the  Prosecut ion  as  the  vehic le  was  unreg is tered

with  jus t  a  s logan  wri t ten  on  the  number  plate .  Both  the  accused

persons  denied  the  Prosecut ion  vers ion  and  the i r  s tatements  were

recorded  u /s  313  of  the  Code  of  Cr imina l  Procedure ,  1973 .

Defence’s  Case

8 .   I t  was  submit ted  that  Phoolchand  and  Subodh  were  in  the  wrong

place  at  the  wrong  t ime .  Down  town  l ane  was  the  usua l  hangout

spot  fo r  Phoolchand  and  his  f r iends .  Just  l i ke  every  other  day ,  even

on  14 th  February ,  2019  they  went  there  to  dr ink  and  re lax .  The

marr iage  process ion  crossed  the  l ane  when  Phoolchand  and  Subodh

were  a l ready  dancing .  They  s imply  jo ined  the  process ion  to  ce lebrate

the i r  c lassmate ’s  wedding .

9 .  This  i s  a  case  of  ce lebratory   f i r ing  which  unfor tunate ly  caused  the

unintent iona l  death  of  Laxman  Pandi t .  The  act  i s  not  murder  s ince

the  f i r ing  was  done  towards  the  sky  with  no  in tent ion  to  k i l l  Laxman .

Moreover ,  Phoolchand  was  in  a  highly  drunken  s tate  and  the  f i r ing

was  done  out  of  joy  fo r  his  c lassmate  Laxman .  Such  an  unfor tunate

act  of  misf i r ing  amounts  to  negl igence  as  u /s  304A  of  the  Ind iana

Penal  Code ,  1860 .

10 .  Dur ing  the  t r ia l ,  the  Defence  cross  examined  Kushal  Awasth i

(DW - 1 ) ,  Parth  Sr ivastava  (DW -2 )  and  Moin  Zada  (DW -3 ) .  Al l  the  three

deposed  that  Phoolchand  did  not  a im  the  gun  at  Laxman  and  that ,

Phoolchand  was  in  a  drunken  s tate ,  happi ly  s ing ing  and  dancing  at

the  marr iage  process ion .



1 1 .  I t  was  a lso  denied  that  the  Thar  Jeep  belonged  to  the  accused

persons  and  the  same  has  not  been  proven  by  the  Prosecut ion .

Addit iona l l y ,  there  i s  a  non -compl iance  with  the  s t r ingent  prov i s ions

of  the  NDPS  Act  so  fa r  as  search ,  se izure  and  recovery  i s  concerned .

In  narcot ics ,  invest igat ion  i s  done  ent i re ly

by  an  independent  of f icer ,  however  in  the  present  case  the  same  was

done  by  the  of f icer  who  made  the  recovery ,  se ized  the  contraband

and  ar rested  the  accused  persons .  Also ,  the  l ack  of  c iv i l  witnesses

dur ing  the  course  of  invest igat ion  despi te  them  being  ava i lab le  on

the  spot  dur ing  the  process ion  impl ies  ex i s tence  of  insuf f ic ient

ev idence  to  prove  that  the  contrabands  belong  to  the  accused

persons .  That  both  the  accused  were  fa l se ly  impl icated  by  the  pol ice .

 

Findings of  the Tr ia l  Court

12 .  The  Ld .  Sess ions  Judge  af ter  cons ider ing  a l l  the  mater ia l  on

record  conv icted  Phoolchand  Tr ipath i  Accused  No .  1  fo r  murder ing

Laxman  Pandi t .  He  was  sentenced  to  undergo  ten  years  of  r igorous

impr i sonment  (u /s  302  and  307  IPC ) ;  ten  years  of  r igorous

impr i sonment  [u /s  18 (c )  NDPS ]  and  a  f ine  of  rupees  one  l akh .  Subodh

Mishra  was  conv icted  and  sentenced  to  r igorous  impr i sonment  fo r

ten  years  with  a  f ine  of  rupees  one  l akh  [u /s  18 (c )  NDPS ] .

13 .  Aggr ieved  by  the  sa id  dec is ion ,  Appeal  i s  prefer red  by  both

Phoolchand  Tr ipath i  and  Subodh  Mishra  before  the  Hon ’ble

Al lahabad  High  Court .  The  Appel lants  pleaded  that  the  court  has

fa i led  to  cor rect ly  apprec iate  the  factua l  matr ix  where  the

Prosecut ion  has  unreservedly  fa i led  to  prove  the  of fences  aga inst

them .  Phoolchand ’s  pr imary  content ion  was  that  he  had  no  in tent ion

to  cause  Laxman ’s  death .  The  f i r ing  was  acc identa l ,  unintent iona l

and  a  mere  ce lebratory  f i r ing .  The  occur rence  was  admit ted  and  the

plea  taken  was  that  i t  being  a  case  of  negl igence ,  Sect ion  302  and

307  were  not  att racted .  The  Appel lants  fu r ther  pleaded  that  there

was  a  fau l ty  invest igat ion  and  the  mandatory  prov i s ions  of  the  NDPS

Act ,  so  fa r  as  search  and  se izure  are  concerned ,  do  not  s tand  the

scrut iny  of  l aw .

NOTE –  The laws of  Indiana are  in  Par i  Mater ia  to  the laws of
Union of  India .
The moot  proposit ion has  been drafted by Advocate  Tushar  Behl ,
Legal  Consultant ,  The Supreme Court  Committee on Road Safety ,
Ministry  of  Road Transport  and Highways ,  Government  of  India .
Any attempt to  contact  the sa id  person for  the purposes  of  the
moot  proposit ion on or  before  the compet it ion dates  shal l  result
in  immediate  d isqual i f icat ion f rom the compet it ion .



ELIGIBILTY 

The  Compet i t ion  i s  open  to  every  s tudent  pursu ing  e i ther  f i ve  year  or

three  year  undergraduate  course  in  l aw  f rom  var ious

Schools /Col leges /Univers i t ies  in  Ind ia .

COMPETITION RULES

Language and Communicat ion:

Dress  Code:  

Team Composit ion :  

Compet it ion Structure :  

    The  of f ic ia l  l anguage  of  the  Compet i t ion  i s  s t r ic t l y  Engl i sh .    

    Communicat ion  in  any  other  in ternat iona l ,  nat iona l  or  reg iona l  

    l anguage  dur ing  the  Compet i t ion  sha l l  not  be  permit ted .      

    The  dress  code  fo r  the  Compet i t ion  sha l l  be  bus iness  fo rmals .  Al l  

    the  part ic ipants  are  requi red  to  adhere  to  the  dress  code .

   

    Each  team  sha l l  compr i se  of  three  s tudents  (2  speakers  +  1   

    researcher ) .  Maximum  of  2  teams  can  part ic ipate  f rom  each

    ins t i tute .  The  ro les  which  have  been  pre -ass igned  by  the  team

    sha l l  be  car r ied  fo rward  throughout  the  Compet i t ion ,  in  every

    round .  Change  of  ro les  af ter  the  reg i s t rat ion  sha l l  not  be  

    enter ta ined .

    a )  The  Compet i t ion  sha l l  take  place  in  three  phases :  wri t ten   

        submiss ions ,  researchers ’  tes t  and  ora l  rounds .    

    b )  The  Compet i t ion  sha l l  cons i s t  of  f i ve  rounds  and  wi l l  go  on  fo r

        three  days  i .e . ,  f rom  October  30 ,  2020  to  November  1 ,  2020 .  

       

   



Oct 30, 2020 
10:00 AM onwards

Inaugural Ceremony

Oct 30, 2020

11:00 AM onwards
Researcher's Test

Oct 30, 2020

12:00 PM onwards
Preliminary Oral Rounds

Oct 31, 2020

10:00 AM onwards
Octa-Finals Oral Rounds

(Subject to more than 32 applicants)

Oct 31, 2020

04:00 PM onwards
Quarter Finals Oral Rounds

Nov 1, 2020

11:00 AM onwards
Semi Finals Oral Rounds

Nov 1, 2020

02:00 PM onwards

Nov 1, 2020

04:00 PM onwards

Finals Oral Round

Valedictory Ceremony

COMPETITION ITINERARY 



COMPETITION GUIDELINES

Memoria l  Submiss ion:
    a )  Each  part ic ipat ing  team  sha l l  submit  a  wri t ten  memorandum

        f rom  both  the  s ides  as  per  the  suggested  fo rmat .  Teams  should  

        analyze  a l l  pert inent  i s sues  f rom  a l l  the  part ies  ment ioned  in  the

        moot  propos i t ion .  Teams  have  discret ion  on  s t ructur ing  i s sues  

        in ter -se  as  wel l  as  on  ar rangement  of  arguments  f rom  di f fe rent  

        s ides  with in  the  memor ia l .

    b )  The  so f t  copy  ( in  MS  Word  .doc / .docx  &  pdf  fo rmat )  of  both  the  

        Memor ia l s  must  be  emai led  to  lawinternships .oc@gmai l .com
        l a tes t  19th  October ,  2020 ,  (23 :59  hours  IST )  with  subject  

        “Memor ia l s  fo r  Team  Code__ ” .

     c )  The  f i le  names  of  the  e lect ron ic  copies  of  the  Memor ia l s  must

         conta in  only  the  Team  Code  and  the  s ide  being  represented  in

         the  fo l lowing  fo rmat :  e .g .  ( fo r  Team  Code  10 )  10P  or  10R ,  ‘P ’

         being  fo r  ‘Pet i t ioner ’  Memor ia l  and  ‘R ’  fo r  ‘Respondent '  Memor ia l

         and  so  fo r th .

     d )  Teams  sha l l  c i te  author i t ies  in  the  Memor ia l s  us ing  footnotes

         fo l lowing  the  Harvard  Bluebook  20th  Edi t ion  Or  any  uni form  

         c i tat ions  throughout .  Explanatory  or  i l lus t rat i ve  footnotes  are  not

         a l lowed .

      

     e )  Memor ia l s  fo r  e i ther  the  Pet i t ioner (s )  or  the  Respondent (s )  sha l l  

         not  be  l ess  than  15  pages  and  sha l l  not  exceed  30  pages ,  

         inc luding  the  cover  page .

      f )  The  memor ia l  sha l l  cons i s t  of  fo l lowing  mandatory  heads :

         a .  Cover  Page :

            -   TheTeam  Code  on  the  top  r ight  corner  

            -   The  name  and  place  of  the  fo rum

            -   The  re levant  l ega l  prov i s ion  under  which  i t  i s  f i led

               -   Name  of  part ies  and  the i r  s tatus

         b .  Table  of  Contents

         c .  L i s t  of  Abbrev iat ions

         d .  Index  of  Author i t ies  (with  page  number  where  the  author i ty  

            has  been  c i ted )     

         e .  Statement  of  Facts  (not  exceeding  2  pages )

         f .  I s sues  Raised

         g .  Summary  of  arguments  (not  exceeding  2  pages )

         h .  Arguments  advanced  (not  exceeding  20  pages )  

          i .  Prayer  (not  exceeding  1  page )               



Researchers ’  Test :  

Ora l  Rounds:

   
      g )  Formatt ing  Spec i f icat ions :

         1 .  For  Main  Text :

           a )  Font  type :  T imes  New  Roman

           b )  Font  s ize :  12

           c )  L ine  spac ing :  1 .5               

           d )  Body  of  text :  Just i f ied

         2 .  For  Heading

          a )  Font  type :  T imes  New  Roman

          b )  Font  s ize :  14

     

         3 .  For  Cover  Page

          a )  Font  type :  T imes  New  Roman

          b )  Font  s ize :  16

          c )  Background  colour  must  be  accord ing  to  the  s ide  fo r  which

              the  memor ia l  i s  blue  fo r  pet i t ioner  and  red  fo r  respondents .

      h )  COMPENDIUM  sha l l  be  submit ted  to  the  organiz ing  committee

          v ia  emai l  at  l awinternsh ips ,oc@gmai l .com  at  the  t ime  of  

          memor ia l  submiss ion .  The  Compendium  should  only  be  one  PDF

          f i le  fo r  easy  access ib i l i t y  of  the  judges .

 

       i )  The  memor ia l  sha l l  be  submit ted  on  or  before  October  19 ,  

          2020 .

    a )  Researchers ’  Test  would  be  conducted  onl ine  v ia  google  fo rm  on  

        October  30 ,  2020 .

    b )  The  des ignated  Researcher  would  be  a l lowed  to  take  the  tes t .  

    c )  L ink  fo r  the  same  wi l l  be  prov ided  by  the  Organis ing  Committee .  

    d )  Marks  obta ined  by  the  Researchers  wi l l  be  F ina l  and  wi l l  be  

        cons idered  to  declare  the  Best  Researcher  Award .

    a )  In  the  pre l iminary  rounds ,  each  room  wi l l  have  a  tota l  of  two  

        teams  compet ing  aga inst  each  other .  Simi la r  process  wi l l  be  

        car r ied  on  in  each  round .

    b )  Top  16  teams  f rom  pre l iminary  rounds  1  wi l l  qual i f y  fo r  the  octa -

        f ina l s  where  Top  8  teams  wi l l  qual i f y  fo r  quarter - f ina l s  in  case  

        there  are  more  than  32  appl icants .  On  the  contrary ,  top  8  teams  

        wi l l  di rect ly  qual i f y  f rom  the  1 s t  pre l iminary  rounds  to  the  quarter    

        f ina l s

    c )  Four  teams  f rom  quarter - f ina l s  wi l l  qual i f y  fo r  the  semi - f ina l s  on  

        “Knock -Out ”  bas i s .

    d )  Two  teams  f rom  semi - f ina l s  wi l l  fu r ther  qual i f y  fo r  the  f ina l s  on  

        “Knock -Out ”  bas i s .

     



   
      

    e )  Tota l  t ime  l imi t  fo r  each  round  sha l l  be  60  (s ix ty )  minutes  +  

        Maximum  15  minutes  ext ra  to  each  team  in  case  of  any  gl i tches  or

        quest ions  and  feedback  f rom  the  judges .

    f )   Each  speaker  sha l l  be  a l loted  Maximum  of  15  min  speak ing  t ime .

    g )  The  Side  a l lotment  wi l l  be  prov ided  by  the  Organis ing  Committee

        on  the  spot  pr ior  to  the  rounds  and  Reasonable  buf fer  t ime  wi l l  

        be  prov ided  to  the  teams .

    h )  The  teams  wi l l  be  respons ib le  fo r  managing  and  adher ing  to  the i r  

        t ime  l imi t ,  fa i lu re  wi l l  resu l t  in  a  penal ty .

     

ANONYMITY
Each  part ic ipat ing  Team  sha l l  be  a l lot ted  a  Team  code  upon

Regis t rat ion .  

Teams  sha l l  not  disc lose ,  in  any  manner  whatsoever ,  fo r  the  ent i re

durat ion  of  the  Compet i t ion ,  e i ther  the i r  own  ind iv idua l  ident i t ies

or  the  ident i ty  of  the  ins t i tut ion  that  they  represent ,  even  i f  asked

by  the  Judges .  

The  Teams  sha l l  not  disc lose  the i r  ident i ty  anywhere  in  the i r

Memor ia l s .

Non -compl iance  with  th i s  c lause  sha l l  resu l t  in  immediate

disqual i f i cat ion  of  the  Team .

 The  dec is ion  of  the  Organis ing  Committee  with  th i s  regard  sha l l  be

f ina l .

   
      

EVALUATION CRITERIA
Memoranda

   
      

    Fol lowing  would  be  the  cr i te r ia  fo r  judging  the  Memoranda :

    Appl icat ion and Appreciat ion of  Facts 20 Marks

Appl icat ion of  Legal  Pr incip les ,
Author i t ies  and Precedents

20 Marks

Ingenuity  and Logical  Reasoning 20 Marks



Extent  and Use of  Research,  and
citat ion of   sources

20 Marks

Clar i ty  and Organisat ion

15  Marks

10  Marks

Grammar ,Language,  Formatt ing and
Presentat ion 10 Marks

Speaker
    The  cr i te r ion  fo r  the  Speakers  has  been  given  here in  

    below :

Knowledge of  law 20 Marks

Appl icat ion of  law to  facts 20 Marks

Ingenuity  &  abi l i ty  to  answer
quest ions

20 Marks

Sty le ,  poise ,  courtesy ,  demeanour

Time management 10  Marks

Coordinat ion & teamwork 15  Marks



PENALTIES

Delay  in  submiss ion of
Memoranda 

2 points per
day

Re-submiss ion of
Memoranda

5 points 

Formatt ing v io lat ions
including:

    Use  of  incorrect  font ,  Use
    o f  incorrect  font-s ize  Use
    o f  improper  l ine  spacing,  
    Use  of  improper  b lock 
    quote  use of  footnotes

1 point per type
of violation, up
to a Maximum
of 5 points

Fai lure  to  inc lude a l l  parts
of  Memorandum or  inc lus ion
of  an unremunerated part ,
Fa i lure  to  inc lude necessary
and correct  informat ion on
Memorandum cover  page

2 points for
each part

CLARIFICATIONS TO THE MOOT PROPOSITION

Requests  fo r  c lar i f i cat ions  regard ing  the  Propos i t ion  sha l l  be

made  on  or  before  September  30 ,  2020  v ia  emai l  to

lawinternships .oc@gmai l .com .  Clar i f i cat ions  can  be  requested

only  fo r  ambiguous  or  poss ib le  er rors ,  but  not  to  inqui re  about

fur ther  in format ion ,  as  the  Propos i t ion  i s  se l f -conta ined .  



AWARDS

Winner :  Cash  pr ize  of  INR 7000/-  (Rupees Seven Thousand
only) ,  Cert i f i cate  of  Mer i t ,  t rophy  by  post  and  an  In ternsh ip

Opportuni ty  by  LawInternsh ips .

Runners  Up :  Cash  pr ize  of  INR 4000/-  (Rupees Four  Thousand
only) ,  Cert i f i cate  of  mer i t  t rophy  by  post  and  an  In ternsh ip

Opportuni ty  by  LawInternsh ips .

Best  Memor ia l :  Cash  pr ize  of  INR 2000/-  (Rupees Two Thousand
only) ,  Cert i f i cate  of  Mer i t ,  Trophy  by  post  and  an  In ternsh ip

Opportuni ty  by  LawInternsh ips .

Best  Speaker :  Cash  pr ize  of  INR 2000/-  (Rupees Two Thousand
only) ,  Cert i f i cate  of  Mer i t ,  Trophy  by  post  and  an  In ternsh ip

Opportuni ty  by  LawInternsh ips .

Best  Researcher :  Cash  pr ize  of  INR 2000/-  (Rupees Two
Thousand only) ,  Cert i f i cate  of  Mer i t ,  Trophy  By  Post  and  an

Internsh ip  Opportuni ty  by  LawInternsh ips .

E -Part ic ipat ion  Cert i f i cates  wi l l  be  prov ided  to  a l l  the

part ic ipants .

REGISTRATION PROCEDURE

The  part ic ipants  are  requi red  to  complete  the  Regis t rat ion

through  the  l ink  fo r  Google  Form  annexed  below  which  sha l l  be

done  on  or  before  October  4 ,  2020 .  

Regis t rat ion  l ink :  https : / / fo rms .gle / t fcDsU1 fCkVedV8S8  

Regis t rat ion  fees :  INR  1500 / -  (Rupees  One  Thousand  F ive

Hundred  only )

Payment  Deta i l s :

    Payments  must  be  made  only  to  the  of fc ia l  account  of        

    Lawinternsh ips  and  the  deta i l s  are  prov ided  below .

https://forms.gle/tfcDsU1fCkVedV8S8
https://forms.gle/tfcDsU1fCkVedV8S8


Account  Holder  Name LAW INTERNSHIPS

Account  Number 6336002100000663

Bank Name Punjab National Bank

IFSC Code PUNBO633600

Branch Name

INTERPRETATION

Gpay/Phonepe/  Paytm:  +91  7477017741
Any  Query  Regard ing  payment  can  be  made  at  

LawInternsh ips :  +9174770  17741

Scheme No. 78, Indore.

The  Organis ing  Committee ’s  in terpretat ion  as  to  the

implementat ion  of  the  Rules  sha l l  be  f ina l  and  conclus ive .

The  Organiz ing  Committee  reserves  the  r ight  to  amend ,  a l ter ,

vary  or  change ,  in  a  any  manner  whatsoever ,  the  Rules

govern ing  the  Compet i t ion ,  which  would  be  communicated  to

the  Teams  with in  a  reasonable  per iod  of  t ime .

The  Organiz ing  Committee  of  LawInternsh ips ,  sha l l  be  the  so le

Arb i t rator  fo r  these  Rules  and  any  such  dec is ion  made  by  them

on  any  i s sue /dispute  ar i s ing  in  re lat ion  to  the  Compet i t ion

sha l l  be  f ina l  and  binding  on  a l l  concerned .

           

       



MISCELLANEOUS

I f  any  one  of  the  members  of  a  Team  i s  not i f ied  or  in formed  of

any  deta i l  or  in format ion  concern ing  the  Compet i t ion ,  i t  sha l l  be

deemed  as  i f  the  sa id  Team  as  a  whole  has  been  duly  not i f ied  or

in formed .

The  Propos i t ion  i s  nei ther  in tended  to  nor  does  i t  attempt  to

resemble  any  inc ident  or  any  person ,  l i v ing  or  dead .  Any  such

resemblance  i s  pure ly  co inc identa l .  The  Propos i t ion  i s  a  f i c t i t ious

factua l  account  prepared  fo r  the  purposes  of  the  present

Compet i t ion  only  and  i t  does  not  attempt  to  in f luence  or  predict

the  outcome  of  any  matter  whatsoever .

The  copyr ight  in  the  Memor ia l s  submit ted  by  the  Teams  sha l l

vest  with  LawInternsh ips .  The  acceptance  of  such  vest ing  i s  a

precondi t ion  to  part ic ipat ion  in  the  Compet i t ion .  The  Rules

govern ing  the  conduct  of  the  Compet i t ion  should  be  s t r ic t l y

adhered  to .  Any  dev iat ion  thereof  can  att ract  penal t ies  or

d isqual i f i cat ion .

Regis t rat ion  Fee  once  paid  i s  non - re fundable .

Part ic ipants  are  to  conduct  themselves  with  the  requi red

et iquette  dur ing  the  span  of  the  ent i re  Compet i t ion .  Reckless  or

i r respons ib le  behav iour  by  any  part ic ipant  may  resu l t  in

d isqual i f i cat ion .

Al l  rounds  wi l l  be  conducted  through  an  onl ine  plat form .  The

part ic ipants  sha l l  make  sure  that  they  have  a  s tab le  network .

Do  ment ion  your  team  code  as  your  screen  name  which  may  be

used  fo r  your  ident i f icat ion .

Keep  utmost  care  that  your  credent ia l s  are  not  misused .

Use  your  reg i s tered  emai l  id  or  mobi le  number  to  log in  to  the

system .

Whi le  jo in ing  the  onl ine  meet ing  room ,  ensure  that  the  v ideo  i s

kept  on  and  the  microphone  i s  kept  unmuted .

In  order  to  ensure  smooth  conduct  of  the  Compet i t ion  and

achiev ing  maximum  ef f ic iency ,  one  i s  requested  to  fo l low  the  below

ment ioned  guide l ines :            

       



I t  i s  des i red  to  use  headphones  dur ing  the  rounds  fo r  better

sound  recept ion  and  a lso  fo r  avo id ing  any  dis turbance  dur ing  the

sess ion .  I f  headphones  are  not  ava i lab le  then  in  that  case  use  the

inbui l t  mic  and  speaker  of  the  l aptop /dev ice  but  ensure  that  no

one  e lse  i s  present  in  your  v ic in i ty  with  externa l  speaker  and  mic

on  as  th i s  wi l l  create  in ter fe rence  and  dis turbance  in  the

meet ing .  Idea l l y ,  you  should  choose  noise - f ree  sur roundings .

Do  not  jo in  the  rounds  f rom  mult ip le  dev ices .

Ensure  that  you  do  not  fo rward  the  access  l ink  to  anyone  e lse .

Do  not  l eave  the  meet ing  room  unless  you  are  asked  to  do  so .

As  the  rounds  wi l l  be  recorded ,  make  sure  to  behave  gent ly  whi le

ask ing  or  responding  and  fo l low  a l l  ru les  and  mainta in  the

decorum  of  the  compet i t ion .

I f  you  face  any  i s sue  whi le  jo in ing  through  the  appl icat ion ,  fee l

f ree  to  contact  the  Organis ing  Committee  immediate ly .

By  enter ing  th i s  Compet i t ion ,  a l l  part ic ipants  consent  to  being

photographed  or  f i lmed  and  to  such  images  photographed  and

or  v ideos  f i lmed  being  publ i shed  by  OC ,  LawInternsh ips .

     

       

Ms.  Heena Ja lan
Placements  Head,
LawInternships

CORRESPONDENCE

Ms.  Amrita  Ja in
Partner ,  LawInternships

Mr.  S iddharth Nayak
Founder  &  Managing Partner
Atharva Legal  LLP.

Event  Head

OC Chairperson

Chief  Strategy
Advisor



Harshita  Khare +91 877042622

Prerna Kala +91 7090421904

Mansi  Shr ivastava +91 6265326981

Divya Ja in +91 9148920662

Ridhi  J indal

Saja l  Khare

For  any  fu r ther  quer ies  and  requests  fo r  in format ion ,  the

part ic ipants  may  fee l  f ree  to  contact  the  Organis ing  Committee

through  the  above  ment ioned  deta i l s .

+91 93164 36282

+91 77378 06244

MEDIA PARTNER

https://lawinternships.in/
https://www.facebook.com/Law-Internships-102904171539519/
https://instagram.com/__lawinternships__?igshid=exp2moqziegy
https://www.linkedin.com/company/law-internships
https://www.youtube.com/channel/UCOB2JFKMVu_3-6QO_4EYnNQ

